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(Shri B- G. Mebta]

manner requirwl by sub-rule {!)  
of Rule 243 edt the Rules of Pfo- 
cedure and Conduct of Business in 
Lok Sabha. thtrt\' Members from 

. among their number to be Mem­
bers of the Committee on Estimates 
for the year 1956-57”.

Mr. Speaker: The question is:
“That the Members of this 

House do procccd to elect in the 
manner required by sub-rule (2) 
of Rule 243 of the Rules of Pro­
cedure and Conduct of Business in 
Lok Sabha, thirty Members from 
among their number to be Mem­
bers of the Committee on Esti­
mates for the year 1956-57”.

The motion wax adopttd.
�ubli� � ��ounts C o m m ittee  

Shri V. B. Gudhi (Bombay City- 
North) : I beg to move :

“That the Vfembers of this 
House do proceed to elect in the 
manner required by sub-rule ( 1) 
of Rule 242 of the Rules of Pro­
cedure and Conduct of Business 
in Lok j âbha, fifteen Members 
from among their number to 
Members of the Committee on 
Public Accounts for the year 
1956-57” .
Mr. Speaker; The question is;

‘‘That the Members of this 
House do proceed to elect in the 
mannei; required by sub-rule ( 1) 
of Rule 242 of the Rules of Pro­
cedure and Conduct of Business 
in l^k Sabha, fifteen Members 
from among their number to be 
Members of the Committee on 
PuhHc Accounts for the year 1956- 
5T\

The motion ivav adopted.
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MOTION RE  ASSOC lATION OF 
MEMBERS OF RAJYA SABHA 

WJTH PUBLIC ACCOUNTS 
COMMITTEE 

Shri V. B. Gandhi (Bombay C i t y -  
North) : I beg to move:

'T hat this House recommends 
to Rajya Sabha that they do agree 
to nominate seven Members 
from Rajya Sabha to â ŝociatf 
with the ^mmittee on PuMic Ac  ̂
counts of this House for the year
1956-57 and to communicate to

this House the names of the Mem­
bers sb nominated by Rajya 
Sabha.”

Mr. Speaker. The question is: 
‘That this House recommends 

to Rajya Sabha that th ^  do agree 
to nominate seven Members from 
Rajya Sabha to associate vnth the 
Committee on Public Accounts of 
this House for the year 1956-57 
and to communicate to this House 
the names of the Members so no­
minated by Rajya Sabha'’ .

The motion was adopted.

BUSINESS ADVISORY COMMITTEE 
� h i r t y - f i f t h   e p o r t

Sardar Hukam Singh (Kapurthala-. 
Bhatinda): I beg to move:

‘That this House :—

(1) agrees with the Thin-fifth Re­
port of the Business Advisory Com­
mittee presented to the House on the 9th 
May 1956; and
* (2) recommendii to Rajva Sabha 
that they do join in the Committees 
on the Second Five Year Plan propos­
ed in the said Report and communi­
cate to this House by the 14th May 
1956, the names of Members of Rajya 
Sabha on various Committees” . *

The Report has been circulated to 
hon. Members of this House and all of 
them know what it contains. If vou 
will permit me, 1 v/ill explain it. '

Mr. Speaker: Yes

Sardar Hukam Stogh: It was consi­
dered that the subjects in the Report 
of the Plan would be so varied and so 
vast that it would not he possible to 
discuss them thoroughly here in the 
House. Moreover, whatever period wo 
might fix for discussion of the Plan, 
and however long it might he Mem­
bers will not be able to contribute use­
fully and effectively to every subject 
that is contained io it. I am sure there 
would be complaints again.st the Chair 
that some Members have been left out 
and have had no opportunity to express 
their views.

So it was considered necessary that 
we might break up into different Com­
mittees where hon. MemWrs would 
have fun ooportunity of giving their 
views and discussing them thoroughly.
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There would be choice for every Mem­
ber to elect to any ot these Committees. 
Every Member shall be requiied to 

. jive  two preferences. Lest there might 
be a larj^ number .electing to serve on 
one particular Committee and there 
might be a. shorter number for the 
o t^ r, this choice might be obtained 
from the Membei-s, so that they might 
be divided into Committees and the 
Committees might have almost equal 
numbers, if not exactly equal numbers.

Then there would be verbatim re- 
iporls. The subjects would be discus­
sed thoroughly and the views of the 
Members would be made available to 
the Members of the House when the 
Report is discussed here. Every aspect 
of the Plan would be discussed. Mem­
bers who are particularly interested in 
<Iiffereot subjects shall have full oppor­
tunity to contribute their best. The 
whole House would he in possession of 
the views of those Members who have 
gone into those subjects so thoroughly.

So there would be a useful discussion 
Â hen we tale up discussion of the Re­
port here. Then even a shorter period 
that might be tixed would be more use­
ful. That -is why we have resorted to 
this idea- 1 hope hon. Members would 
agree that this would be a better me- 
tfbod of doing it.

'Shri Kamatti (Hosliangabad): This in­
novation Is welcoms and I am sure we 
•will he aWc to take the fullest advan­
tage of it. But 1 v;ould like you to 
clarify, or I would request ^ e hon. 
Mover to clarif>', one or two points in 
this connection.

Firstly, it is said in the Report that 
four different Committees will function. 
The hon. Mover had just said that 
^very hon. Member woqid be asked 
to grve two. preferences. That is also a 
•good suggevstion, I believe, so that, first 
of all, we can avoid a rush to one 
•single Committee, and secondly, all the 
aspects of the Plan might be fully in- 
\'estigated by these Committees. But J 
-would request you to tell the House 
whether these Committees will meet 
iv’hen the House is sitting. I personally 
am sure— and I am sure many hoiu 
‘Members will agree with me— that it is 
<iifBcuH for some of us to serve two 
-masters........

ChattopaOQiaya (Vijayavada): 
Even to serve one is dilBcatt

Shii Kanatli: . .  the House and the 
Committee. I find it very difficult to 
serve these two masters. As my hon. 
poet friend says, even to serve one 
master is difficult, though here, there 
is no master and we, I am sure, are all 
equal in this House.

1 uould, therefore, request you to 
see that these Committees do not sit 
when the House is sitting. I do not 
know bow you can manage it, but a 
way will have to be found. Now we 
are sitting from 10-30 a .m . to 6 p .m . 

If we have night sittings and our hon. 
Minister of Parliamentary Affairs co­
operates with us as regards night sit­
tings of the Committee, we can certainly 
be grateful to him and attend those 
meetings.

Now, lor instance, there are two big 
Bills, the Life Insurance Corporation 
Bill and the Representation, of the 
People Bill, in which most of us are 
interested. If these Committees meet 
when these Bills are debated in the 
House, it will be difficult for us to de­
cide whether to remain here or to go 
there. Then there may not be quorum 
in the House with all the Committees 
sitting. How can wc have quorum?

The second point is about the pro­
ceedings of these Committees. My hon. 
friend, the Mover, said tliat verbatim 
reports would be prepared. Is the House 
to understand that verbatim reports 
will be prepared and these verbatim 
reports will be sent to the Hou§e later 
on? I do not know whether they will 
be available to us. *

Mr. Speaken They will be in the 
Librar>' and will l)e available to Mem­
bers.

Sluri Kaaath: Then are we to under­
stand that the rules regulating the pro­
cedure of the Committees meetings 
will be the same as the rules that apply 
to discussion and debate in the House? 
If the same rules apply, it wiU, I think 
be rather improper and irregular to 
have verbatim reports because we might 
have some informal chats here and 
there across the table, and it is not 
pr«per to have verbatim repons of 
those things..

I would request you to throw light 
on all these matters.

Shii Bansal (Jhajjar-Rewari): With
your permission, Sir, I would also like 
to se^  clarification on one or twc



7989 Business Admsaiy Committee 11 MAY 1956 ^vsvuss Mvisory ContmHtee 799^

[Shri Bansal]
points. The first is as to how will it be 
possible for some of us to serve two 
masters as my hon. friend, Shri Kamatfa 
has stated. But, even supposinp the 
difficulty is overcome, 1 would like to 
know as to whether these Committees 
will be just discussing the Plan or will 
adopt certain resolutions. Because, if the 
latter course is adopted by these com­
mittees of the House, then the difficul­
ty will be this. One Member can be 
only on one conmiittee. I do not know 
how these committees have been divid­
ed and what subjects they will be study­
ing. But, supposing there is one com­
mittee which is going to discuss the 
resources portion of the Plan and there 
is another committee which is going to 
discuss the social objectives. It is not 
possible for me to forecast what will 
be the composition of these committees, 
but, it is likely that only one view may 
be predominantly represented on a 
particular committee, in which case, if 
that committee adopts a certain reso­
lution on that subject, then, it may not 
reflect the coUective viewpoint of the 
whole House. Therefore, I would like 
to know whether the idea is to have 
general discussions in these comm ixes 
or whether these committees will be 
authorised to adopt certain resolutions 
on the subjects that will be discussed 
by them.

Sardar Hukam Singh: 1 am sorry I did 
not make it clear in the first instance. I 
ought to have done it. No decision shall 
be taken in those committees and no 
resolutions shall be adopted there. The 
views that are expressed will be avail­
able for the benefit of the Members. 
Even if a majority has one view and 
there is a minority that has a different 
view, both the views will be reflected 
for the benefit of the Members^jso that 
the House might know what views were 
expressed there. There need be no fear 
of any decision or resolutions or any­
thing of that sort that might bind the 
Members here. They will be free to ex­
press their own views and they will 
also have the benefit of the views that 
have been expressed there when they 
would be thoroughly discussed. This 
is one thing.

So far as the point that my friend, 
Shri Kamath, has raised is concerned, 
it is for you to decide. I can only say 
this much that this is a new experiment 
— an innovation as has been expressed 
by my friend Shri Kamath hlinseif—  
and we are trying and we shall have, 
perhaps, to make some hew rules or

modify some of the existing ones. It 
would be for the hon. Speaker to le- 
g^ate the sittings of these committees. 
For the present also our Rules do ad­
mit ol certain things which these com> 

wua ao. But, Shri Kainath has. 
not taken objection to the legal or pro­
cedural aspect. He has only said that 
it ought to be convenient for the Mem­
bers to meet. I do agree with him that 
It may not be convenient to sit when 
the House is sitting. But, when we see 
that it will be more useful and effective 
for a discussion in this House, we 
shdl have to find out the ways and 
means as to how we can do it without 
the least inconvenience being caused 
to the Members. Ii would be for you. 
Sir, to regulate thaL .

Dr. Rama Rao (Kakinada): This pro­
posal is welcome; but I want to know 
whether the Minister at least will reply 
in the full House so that other Mem­
bers who are not in a particular com­
mittee may know the Minister’s diffi­
culties and offer suggestions and other 
things as far as the proposals are 
concerned.

Mr. Speaker: It is not expected that 
these committees sliould supersede the 
decisions of the House. For.some time 
past, I have been seriously considering 
as to whether a method could be 
devised by which, at least on particular 
matters, the attention of the Members 
could be focussed, so that they can sit 
round a table and exchangfij their views- 
both formally and informally across 
the table. It would be possible for the 
Members to make the Minister accept 
their views or for the Minister to con­
vince the Members to accept his views. 
In all cases where there is practically 
unanimity of opinion, the Ministers will 
carry the House with them and those 
Members who take a different view may 
also have an opportunity to e x p i^  
themselves. Many differences could be 
ironed out sitting together. ‘

Regarding the procedure of these 
committees, I should say we are now 
making an experiment. I wanted to have 
such a device even for Budget discus­
sions. We know the Budget estimates 
are scrutinised in the Estimates Com­
mittee and elaborate recommendatiotis  ̂
are made. But, as yet, we have not de­
vised a method by which the recom­
mendations of the Estimates Commit­
tee may be taken up by the House and* 
implemented during Budget discussion.
I would say that Hdtwe may go 
into a conmiittee of the whole House
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SO far as iht Budget is concenied, di­
vide itseU. into various sub-CQmmi^ees 
(Shri : Ntxt year), God
ling, and sit together and ask tlie House 
to implement their decisions and so 
on. But, that is not the current prob­
lem; we can look mto it later on. But, 
■we wanted to implement it for the Plan 
which requires greater attention, look­
ing into and working out the details of 
figures and so on. One section may have 
reaction upon another section also. So 
the procedure in these conmiittees will 
be both formal and informal. All those 
matters which hon. Members want to 
be recorded will be recorded. Whenever 
a particular discussion goes on, if any 
Member wants to say something aside 
and does not want it to be taken down, 
it is open to him to state that it is to 
be ‘off the record’ and need not be 
taken down. Otherwise, the whole thing 
may be reported.

Shri Kamath: On a point of clarifica­
tion, I want to know whether before 
â  Member opens his mouth to speak 
ne should state whether it should be 
off the record or not?

Mr. Spepken He may do so at any
particular stage. He may go on speak­
ing so that it is recorded and if at 
any particular stage he does not want 
to have it recorded, he may say it is 
‘off the record’. I do not want to tie 
down the hands of Members. Let them 
have a free discussion with a view to 
arriving at a conclusion. Only those 
matters which they want to be put be­
fore the House will be recorded.

Shri Punnoose (Alleppey): It should
apply to the Ministers also.

Mr. Speaker: Whatever any hon.
Member wants to go on the record will 
go. I want this to be effective so that 
they can sit together and discuss the 
matters. At the same time, the bene­
fit of their discussion should be avail­
able to the House. But, where they do 
not want a particular matter to be com­
municated to the House because it is 
formal, it need not be recorded. I think 
1 have answered both the points.

As to when the meetings of the com­
mittees should take place, of course, I 
am not in favour o f. . . .

Shri Asoka Mehta (Bhandara): What 
■will be the time-table? I think we are 
likely to get the report on the 15th or 
16th- We want at least a day or two 

to go through the report.

Sardar Httkam S ia ^  If the bon.
Members, want, we shall have two or 
three days.

Shri Asolm Mehta: The report of the 
committees will be likely to be received 
on the 15th or 16th and on the 22nd 
we are likely to take it up here. You 
should fix the time table in such a way 
that we get some time to go through 
the report. The committees should tiot 
meet very late nor should they meet 
very early. -

Mr. Speaker: Between the 15th and 
23rd, there will be as many as 9 days. 
The first two days the Chairmen of the 
committees may sit together and dis­
cuss what time ought to be allowed
for the hon. Members to go through
the report, and at what time the com­
mittees should meet for discussion. It 
should suit the convenience of the Mem­
bers. If they want more time for study, 
the meetings may be put off or if they 
want to start even one day earlier, they 
may do so. Entire freedom is given 
to the Members.

Regarding the holding of the meet­
ings of these committees, they shall be
held at all times subject to the conveni­
ence of the Members. I will leave it 
to the Chairmen. If any particular 
Member takes enormous interest in a 
particular subject and if he feels that 
it may not be possible for him to 
contribute much because of the timings 
it is for the Chairmen to accommodate 
such Members. Certainly, the commit­
tee would like to hsar the views of such 
a Member. It is not as if the commit­
tee would do things in absentia, that is, 
in the absence of any particular Mem­
ber when he is going to contribute suffi­
ciently. I would request the committees 
to give due regard to the wishes of the 
Members and I would ask the Chair­
men of these committees to take all 
these pK)ints into consideration. If they 
want to hold the meetings late at night 
and if they want even the cafeteria 
to be open, and try to cater to their 
needs, subject however to payment, that 
can be arranged also.

Shri Kamath: I would only make an 
earnest request that these committees 
should not meet during the question 
Hour, but they may meet after 3 
o’clock in the afternoon.

Mr. Speaker: During the Question
Hour I would like the House full and 
no committee ought to meet then—  
however important it may be. That is
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[Mr. Speaker] 
our desire. Very often I have to ring 
the quorum bell and 1 want to avoid 
ii. Subject to these things, the com­
mittees will get along.

So far as the tClinister's reply is con­
cerned, I am sure the Minister will give 
as full a reply as possible on the floor 
of the House whatever might be the 
discussions outside in those committees.

The question is

That this House—
( I) agrees with the Thirty-fifth Re- 

pon of the Business Advisorj' Commit­
tee presented to the House on the 9th 
May, 1956; and

(2 ) recommehdb to Rajya Sabha that 
they do join in thz Committees on the 
Second Five Year Plan proposed in 
the said Report and communicate to 
this House by the 14th May^>1956 the 
names of Members of Rajya Sabha on 
various Committees.”

The motion was adopted 
Mr. Speaken Hon. Members who are 

desirous of participating in the work of 
these Committees will kindly give their 
names to the Parliamentary Notice 
Office indicating tlieir preferences for 
the Committees on which they intend 
to serve, by 3 p .m . on Monday, the 
14th May, 1956.

� h i r t y - s i x t h   e p o r t  

The Minister of Parliamentary Affairs 
(Shri Satya Narayan Sinha): I beg to
move :

'That this House agrees with 
the Thirty-sixth Report of the Busi­
ness Advisory Committee present­
ed to the House on the 9th May, 
1956.”
Mr. Speaken I think it relates to the 

Insurance BDl.
Shri Kamath: 1 would like to remind 

you, Mr. Speaker, and the hon. Minis­
ter of Parliamentary Affairs also that 
today is Friday. . . .

Mr. Speaker: The hon. Minister is
doing that today.

The question is ;
“That this House agrees with 

the Thirty-sixth Report of the 
Business Advisory Committee pre­
sented to the House on the 9th 
May, 1956.”

The motion was adopted.

BUSINESS OF THE HOUSE
Tlie IVfinfeter of PttUameBliiy A Sain  

(Shri Satya N anyaa SinlMi): Sir. with
your permission, 1 would like to tnalr#> 
an announcement regarding legislative 
business for the week commenci&s 14th 
May, 1956.

In addition to tlie business included 
in the List of Business for the week 
which has t^eady reached Members, 
the Appropriation Bill in comiectioD 
with the I>emands for Grants for Tra- 
vancore-Cochin State will be brought 
forward for introduction, consideratioa 
and passing.

It is also proposed to introduce dur­
ing the week a Bill to amend the 
Income-Tax Act, and bring it forward 
for consideration and passing. This is- 
an emergent piece of legislation which 
was not foreseen when on the 4th May 
I made a statement on the order of 
business for this month.

Shri l^m ath (Hoshangabad): The ad­
vance List of Business which has b c ^  
circuhrted shows that the Travancore- 
Cochin Budget will be taken up on 
Monday, the 14th. How much time has 
be^n allotted for this?

Shri A. M. Thomas (Ernakulam); Six: 
hours.

Shri Kamath: Only six hours. May I 
make a brief request to you that the 
Representation of the People (Second 
Amendment) Bill should be taken up 
on Monday and after its conclusion, 
the Travancore-C^hin Budget may be 
taken up on Thursday.

Mr. Speaker; I will ask them to consi­
der this. The hon. Member has made 
a suggestion.

Shri Sadhair Gupta (Calcutta South­
East) : May I have a clarification? The 
hon. Minister of Parliamentary Affairs- 
has also indicated that there will be 
another Bill, the Income-Tax (Amend­
ment) Bill which will be introduced' 
and will be put up for consideration 
and passing. What would be the priority 
of the Bill? Because several items are 
given in the List of Business which has 
reached us, what will be the priority 
of this Bill?

Shri Satya Narayan Sfaiha: It is a very 
small piece of legislation, perhaps con­
taining one clause. The Bill will be 
introduce<f on Monday and Govern­
ment propose to give over-riding prio­
rity to the Bill.




